FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/S SAMAR ESTATES PRIVATE LIMITED

Relevant Particulars
1. | Name of corporate debtor M/s Samar Estates Private Limited
2. | Date of incorporation of corporate debtor 27.03.2003
3. | Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability U70101HR2003PTC055332
Identification No. of corporate debtor
5. | Address of the registered office and principal office (if | EssVee Apartments in front of GHS-105, Sector-20
any) of corporate debtor Panchkula, Panchkula, Panchkula, Haryana, India, 134112
6. | Insolvency commencement date in respect of | 12.01.2024
corporate debtor :
7. | Estimated date of closure of insolvency resolution | 10.07.2024
process
8. | Name and registration number of the insolvency | Mr. Rahul Jindal
professional acting as interim resolution professional
IBBI Regn. No.. IBBI/IPA-001/IP-P-02649/2021-
2022/14048
9. Address and e-mail of the interim resolution | Address: 52/24, Ramjas Road, Karol Bagh, New Delhi,
professional, as registered with the Board National Capital Territory of Delhi, 110005
jindalrahul6 0@gmail.com
10. | Address and e-mail to be used for correspondence with | Address: 109, Surya Kiran Building, 19, KG Marg,
the interim resolution professional Connaught Place, New Delhi, Delhi, 110001
cirp.samarestates@gmail.com
11. | Last date for submission of claims 26.01.2024
12. | Classes of creditors, if any, under clause (b) of sub- | Homebuyers
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | 1. Mr. Madan Lal Aggarwal
Authorised Representative of creditors in a class | Regn No.- IBBI/IPA-002/IP-N00497/2017- 2018/11553
(Three names for each class)
2. Mr. Sachit Soni
Regn No.-.-IBBI/IPA-001/IP-P01413/2018- 2019/12335
3. Mr. Naresh Kumar Goel
Regn No.- IBBI/IPA-002/IP-N00696/2018- 2019/12323
14. (a) Relevant Forms and Web link: https:/ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives The relevant forms and details of Authorized
are available at: Representatives are available at
cirp.samarestates(@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a Corporate Insolvency
Resolution Process of the M/s Samar Estates Private Limited on 12" January, 2024.

The creditors of M/s Samar Estates Pvt. Ltd., are hereby called upon to submit their claims with proof on or before 26.01.2024
to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class Financial

Creditor in Form CA.

Submission

s

‘g.t) t‘\)""{
Radhul Jindal

of false or misleading proofs of claim shall attract penalties.

IBBI/IPA-001/IP-P-02649/2021-2022/14048

AFA Valid up to 09.03.2024

Jindalrahul60@gmail.com

109, Surya Kiran Building, KG Marg, New Delhi-110001

Date: 15.01.2024
Place: New Delhi
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Asseals Care & Reconstruction Enterprise Limibad
'“:HC Repgd. Office: 14th Fleor, Eros Corporate Tower, Mehru
Place, New Dolhi 110019

KIFS HOUSING FINANCE LIMITED

Registered Offica: Gth Floor, KIFS Comporate House, Besida Holed Planel Landrmark, Maar Ashok Vatka, BRTS,
KON - Amdli Boad, Bodakdey, AmbE, Ahmedabad, Gujarat - 380054

FORM A

PUBLIC ANNOUNCEMENT
[Under Reguiation & of the Insohvency and Bankruptcy Board of India

Corporata ﬂﬂ‘-IﬂE: E-_E-]E, Lobus Park, Graham Firth |:DI1'I|':!'_“L_II'|=, Westarn E:|_:|H=.:=.5 Higl'rw_ay_ G::re_ga;n iEast], ety CORRIGENDUM Insaly R inn Pn f rata P N latian 1
e T, e g oo wergar i P @ & 6 Frefifas siveifie de o Rem o ig d-Aived smfw| | This s in reference to the Sale notice advertisemen s EE
Wiebsite: www kifshousing.com CIN : UES3226J2015PLC0BS0TS RBI COR: DOR-00145 e b D R e Al kil
Appendix IV Symbolic Possession Notice (For Immovable Property) s e o] | JEUDSIEC W TNB PEApED U T tecg v 12 WS T M/S SAMAR ESTATES PRIVATE LIMITED
o s e e e T | (7 - | ey e reLew IS
Cans 2300 oF Finand 3easls and snlorcement al =acun ¥ Intaras ; 2 and in Bxerciss o |.'l3-'.l'l':|r conbarmed = " 0 = . F cadl L - - [

urder sechion 13(2) read with Rule 3 of the Sacurity Inferest (Enforcement) Rules 2002, Demand Matica(s) issued by 1 | Remaining work of upgradation of street light | 212 _SI0C_ET3004 1 ”-"-':'] 2024 Name of Corporate Debtor H_Ir"'s E.IHMI ESTATES PRIVATE LIMITED
Authorized Officer of the Company ta the Bamowen|S) | Guarantor|S) mentioned herain below 1o repay the amount network (Part 1) along with AMC for 03 years upo B:00 FM . _ (R.R.Mahapatra) Date af incorparalion of Corparale Debtor | 27.03.2003
mentioned in the natice within 60 days from the date of receipt of the said natice. The bomawer having failed to repay the under Atal Industrial Infrastructure Mission Place : New Delhi 009106129748 | 3 [Authority under which Corparale Deblor is | RoC-Dethi
amount, notice hene by given to the Bomower(s) / Guarantor(s) and the public in general that the undersigned has taken (2023-24) at Industrial Area at 1A, TDS Cify Dated - 15.12 2023 Authorised Office neorpoezted | registered
possassion of the proparty descrbed hare in below in exercise of powers conferrad on him under Sub-Section (4] of the Ghaziabad. ; ; Comparate [denlily Mo ! Umited Liabdity | UT0D101HR200PTCOREI L2
Section 13 of te =aid Acl read with Rule 3 af the Sacurity Interast Enforcarmant rules, 2002, The Borawers allenfion is Assels Care & Reconstruction Enterprise Lid Ientification Ma, of Corporsie Debior

Ao i T 17.01.2024 1 W 1100 T AT o o e w9 aw T
W= T TS 23012024 31 T 600 T0 TF HEE U= JUsE =R e i e
1 T ®, fimd [T 24 01,2024 7 U 11000 T SIS W 6 FEY 9 96 20ET

irvitad b provision of sub-section [3) of seclion!3 of the Act, in respect of bme available, to redeem the secured assets.
The Bommower in particular and the pubdic in general are hereby cautioned nod to dest with the property and any dealings o
with the property will be subsect to the change of KIFS for an amount as mentioned hesain under with the interest thereon

. |Address of the registered office and EzsVee Apartments in front of GHS-105,
arncipal offica (F any) of Canporata Debdar| Sactor-20 Panchkula, Panchkula, Panchkula,

Haryana, India, 134112
: . #ft e W . Arwoerostofioam, AT :
5r.| Name of Borrowers! Demand Nofice Datall of Eecureid Ausabe: Possession e ). 2 . |Insofvency commencement date i 12.01.2024
No. Guarantors & Date | Amt.Qutstanding ' Notice RegIStered OMice = TTIT FIo0T, The RUDY, PIOTNG-29 respect of Corparale Debitor
Date of NPA / Branch | LAN DateType Ballmnns Famnanas kol Me s o Skt 7. |Estimated date of closure of insalvency [ 10.07.2024
1 | Mr. Ram Moorat Yadav Demand Motice Date: |Gala Mo, 137 Banbeer Pur Lanmark Near| Symbolic L Ruby Mills Compound, Senapati Bapat Marg, Dadar West, resalution process
(Applicant) Movember 02, 2023 [Junior High 3School Pargana Magalsi| January Mumbai - 400028 . | Mame and Regestrafion number of the Mr. Rahul Jindal
Mrs. Misha Yadav O/s. - Rs. 1134 721). | aizabad Faizabsd Uttar Pradesh 224001.1 10,2024 nsolvency professional acing as Inferm | IBB1 Regd. Mo IESI/IPA-0011P-P-02649/
(Co-Applicant) an&mﬁ_;ﬁ dh[;'a 7 Boundaries As per Site: Eastl: Plot of Resaluficn Professiona 2021202214048
NPA: October 08, 2023 . Furchaser, West1: Flol of Purchaser, ; . ; . ; . | Addrezs & amail of the nlenm resolulion | Address: 52724, Ramjas Road, Karol Bagh,
g 1061202 | ; e outhi: Security Interest Act 2002 upon the borrowers/co borrowers mentioned below in exercise of the powers conferred under section = ; e B 2
LNHLAYDO0S483 EﬁﬁT'HHﬂ;EE ol ks Southt: 16 13(12) read with rule 8 of the security interest (enforcement) rules, 2002 by reliance home finance limited, to repay the amount Reofesslonal, as egisiamd wiin e board. | New DEhf' National Cegital Temitary of Deki-110003
FreRuad mentioned in the notice within 60 days from the date of receipt of the said notices. E-mail ID: indalrahul50@gmail.com
The undersigned being Authorized Officer (AO) of Reliance Commercial Finance Limited has acquired right under the resolution 10.| Addrass and a-mail to be used for Address: 109, Surya Kiran Bulidng, 15,
of Reliance Home Finance Limited, as the borrowers/co borrowers having failed to repay the amount, notice is hereby given to coeTespandancs with 1he Irterin Kiz Mam, Cannawght Place. Mew Delhi-1100M1
borrower/co borrowers and the public in general that the undersigned has taken possession of the property described herein Riesciution Professional E-mail ID: cirp samarestates@gmail com
T T gz:ga xei);ﬁ)rgsfdoaftggwers conferred upon him under section 13(4) of the said act read with rule 8 of the said rules on the [eetaatm for submiesion ol claims | 26.00.2024
BORRO _borrc i i ici - i i 12.|Classas of crediors, ¥ any, under clause (b) | Homebuyars
Borrowar(s)iGuarantor's are heraby pul o caution that the property may be soid at any time hersin after by way of public The _Borrovyers/Co borrower_s in partlgular and the public in general is he_reby. cautlonsd not to deal with the property and any o bt ¥ 3 L :
ot 2 ; ; H : | dealings with the property will be subject to charge of Reliance Commercial Finance Limited Sub=zacton (B F ol secion £1, 3scera
auclion/tendars and as swech this may alse be trzated as a nolics under Rule 6, B & § of Secundy (inferesl) Enforcement by the irlarim Rasakution Prolessional
P J fructicn: . 'has baen —Dateof Demand|— Dateof —j Amount in Demand Notice (Rs.) | L bt asiiei eapes
Hﬁlf :d ?a:ﬂfé;m detaied inventory and Panchaama could ot be reconded dus 1o obsiructions 3 such property fias been Notice Possession 13| Mamas of insohwency prolessionals denified| 1. Mr. Madan Lal Aggaraal
prosograpned, . . bo acles autharnisad representziva of crediors|  Regn No,: IBBLPA-DO2INP-HO0049772017- 201811553
Date : 16.01.2024 | Place : UTTAR PRADESH Sdi- Authorised Officer, KIFS Housing Finance Ltd. | 1 ual bl 20.09.2U023 T1°01.2024 RS~ 85,69,071.007- (RUpees ™ Eighty inactass{three namesTor each class) 2 Mr. Bachit Soni
Shamshad 4.Harun Vajarudeen 5. Battar Vajarudeen Symbolic Five Lakh Sixty Nine Thousand and .R : n No.: IBELIPA-001IP-POT413/2018- 2015112335
6.Mohd. Zaffaar, 7.Akaram Vajarudeen 8. Fharukh Possession | Seventy One Only) . . '

1. Wr. Naresh Kumar Goel

Regn No,: IBEUPA-LORP-NOOSIE/01 8- 20191 2323
Web link; hitps:iibbigovinfen'homeidownloads
The relewant forms and details of Authorized

VIO R ’S I\

Vajarudeen Loan No. RLALMRT000358479

~Description of Property “All That Pisce And Parcel Of Commercial Property Mpl NG 240, Known As B's. Palace Constructed Ove
| Khasra No. 2166 & 2167, Friends Colony, Idgah Colony, District - Meerut. Admeasuring 9912 Sq. Feet.

Nofice To Borrowsr
Baorowen's - Mr. Umesh Kumar Yadav, Mrs, Sviti Yadav (Prospect No. 204243)
Fursuant to {aking possassion of the secured asset “Plof Mo, 24-A | Khaegra No. 114 , Minjula ,

acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

| (@) Relevart forms and
() Dalgils of authorized rapreseniafves

admeasuring 400 Sq. Ft., or 37174 Sq. Mirs_ situated at Lohramau , Ward Faizullahganj , Express (P) Limited cannot I~1:Mohd Tahir, 2.Maubina Mohd Tahir —21.09:2023 | 11-01-2024 [ "Rs.34,81,058.00/-(RUpees ™ Thirty are available at Representatives are available at
Paragana Teshhil and Lucknow , Uttar Pradesh -226020 zgr:lzlgt:irzﬁ?jgi;ﬁgzgzﬁ Loan No. RLELMRT000409765 PSymbol_lc E%urEl_.aE?oEl?hty One Thousand and cirp.samarestatesgrmail com
biy B Authorised Officer of IFL Home Finance Limited (IFL-HFL) under the SARFAESI &ct. for the damage incurred as aresultof ossession | Fifty Eight Only)

Malica is herebty ghen that the Kafional Company Law Tribuna has ordered the commencamentd of a
Corparale Insolvency Resclufion Process of the M's Samar Estates Private Limited on 128h January,
20324,

The creditors of Mis Samar Estates Pt Lid,, are herey called upon %o submil their claims with proaf on or
barlore 26,01, 2024 ba the imlarim rasalution professional 3l the addess manbianed agairest antry Ko, 10

The Srancial creditors shal submil their daims with proaf by electronic mears only. Al other creditors may
subinit lhe chaimes wilh prood in person, by pestorby eleclranic mesans,

& financigl cradifor belonging fo a class. as Bsked against the eniry Mo, 12, shall indicale its choice of
authorized representative from amang the three insabency professianals listed againgtentry Mo, 13 toact ag
aulhorized raprasantaiae of ke class Finardaal Credlarin Foem G

Submission offalse or misleading procds of claim shall attract penaiiies, Sd-
Rahul Jindal

Interim Rezolufion Professional for M's. Samar Estates Privata Limited

Regn. Mo.: |BBUIPADDIP-P-02649/2021-202214048 | AFA Valid up to: 089.03,.2024
Date : 15.01.2024 Email: [indalrahultl@gmal.com
Place: Mew Delhl Add._: 108, Surya Kiran Busiding, KG Marg, Maw Delhi-110001

ﬁ Union Ban Stressed Asset Management Branch
af Ir|.|;|.|,q

SCO 137-138, Secter 8-C, Chandigarh 160008

[HLILE 8 (1)] POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas the undersigned baeing the Authonzed Officer for Union Bank of India, Stressed Asset
Management Branch, SCO 137-138, Sector 8-C, Chandigarh-160009, Under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act, 2002 and in
axarcise of powers confarrad under saction 13(2) & 13(12) read with rule 8 & 9 of the Security Interest
(Enforcement) Rules, 2002 issued a demand nolice as briefed under calling upon the
Borrower(s)/Guarantor{s /Morlgagor(s) to repay the amount mentioned in the nolice and interes! thereon
within 80 days from the date of receipt of the said nolice

The Bomower(s)Guarantoris \Moergagoris) having falled to repay the Amount, notice is hereby given to the
Bomowen(s Guarantor s)Margagor(s) and the public in genaral that the undersigned has taken Physical
Possession of the propertyiies described herein below in exercise of the powers conferred on himd her undes
section 12{4) of said Act read with Rule 8 & S of the sacunty interest Enforcement Rules on the dale menlioned
thare against,

The Borrower(s)/Guarantor(s)/Mortgagor(s) in particular & the public in general is hereby cautioned not to
deal with the propertylies and any dealings with the propertylies will be subject to the chamge of the Union

transactions with companies,

["Description of Property Al That Piece And Parcel Of Property I.E. Mpl/House No. 303472-A, On Plot No. 5b, Khasra No. 3588,
Zakir Hussain Colony (Igbal Nagar), Hapur Road, Meerut, Uttar Pradesh - 250002” Admeasuring 188.34 Sq. Meters Or 2027 Sq. Ft.,
Bounded As Under:- East — 16’ Wide Road; West — Plot Of TaJ Mohammad; North — 10’ Wide Road; South — House Of Akbar.

recovery of amaunt due frombemower's, autharized officer
Mefice is harshy piven i gbove s3id borrowers 1o collect fhe household aricles, which were lying in fhe
secured assel al e tme of faking phyvaical posseszion wihin 7 days, othenwisa IFL-HFL shal not be reade
reapansiblefor any loss of property undsr the circumestances D ore oG oy roriod
Further the notice is henely given ta the Borrower/s, that in case they fail to collect the above sald b A el |
articles same shall be sold in accordance with Law. o? otherwise acting on an
Forfurther details, Contact BFL HFL todl free no. 1800 2672 408 from 09:30 hrs to 1800 hrs between pavertisement o1 any
Mondzay to Friday orvrite to amail.- auction hhgiifl.com.
Corporate Office | Plot No_ 98, Phase-IV, Udyog Vihar, Gurgacn, Haryana-122015.
Sl Buthoniged Offices,

HFL Home Fingnca Limited (HFL-HFL)

(Famerty known as india Inloine Hausing Finance Lid.)

associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers

me
c

available, to redeem the secured assets

Sd/-
(Authorized Officer)
Reliance Commercial Finance Limited

Date: 16.01.2024
Place: Uttar Pradesh

Placa:; Licknaw
Date: 16-fan-2024

MU”IVA“ ML FIMEE BA"K SECOND FLOOR, GMTT BUILDING

D-7 SECTOR 3 NOIDA UP 201301

POSSESSION NOTICE (for Immovable property) [Rule 8(1)]

Whereas, The undersigned, being the Authorised Officer of Ujjivan Small Finance Bank Ltd., under the Securitisation & Reconstruction
of Financial Assets & Enforcemment of Security Interest Act, 2002 & in exercise of powers confermad undar saction 13(12) read with rule 3
of the Security Interest {Enforcemeant) Rules, 2002 issued demand nabice to borrower’ Guarantor on the dates mentionad hereunder;
caliing upon the Bormowen's) [ Guarantoris) to repey the amount mentioned in the respective demand nodics withan 60 days of the date of
the notica. The Borrower!Co-Borrowes/Mortgagor having failed 1o rapay the amaount, notice is hereby given o the BorrowerMortgagar,
Co- BorrowenMortgagor, Co-Borrower and the public in general thal the undersigned has taken SYMBOLIC POSSESSION of the
property described herein below in exercise of powers conderred on him under sub-section (4) of section 13 of the said Act read with rule
& of the Security Interest Enforcement Rules, 2002, on the dates menficnad against each account.

The: BorrowerMorigagor's, Co-borrowerMortgagor's and Co-borrower's attention is invited fo provisions of sub-section {8) of section
13 of the Act, inrespectof time available. to redeem the secured assets

The Borower/Maortgagor, Co-BorrowerMorigagor and Co-Borrower in particular and the public in general is hersby cautioned not fo
deal with the property and any deafings with the progerty will be subject to the charge of Ujjivan Small Finance Bank Ltd. foranamount
of for the amountis), mentioned herain below besides nterest and other charges ! expenses against each account,

MName of address of Borrower! Description of the Date of Demand Notice and Amount &5 per
Co-Borrower/Mortgagor Immovable property Date of possession demand nofice

1)Nitin Tekchandani sfc Sh. Jai Prakash | AllthatPart & Parcel of Date of Demand Notice: 11.10.2023 | Rs,
Tekchandani, 106/90, Good Luck Apariment, | residential propertyie., Date of possession: 12.01.2024 | 27 30,512
Mazarbagh, Lucknow, Uttar Pradaesh - 226001 | Flat no: A-4, 1st Floor, admeasuring 53.531 sq mts, Good Luck | 35 on

2) Sh. Jai Prakash Tekchandani sio Vasaryal | Apartment, building no: 90, situated at Mazarbagh, Tehsil & District: | 11.10.2023
Chandani, Good Luck Apariment, A-4, 1st Floor, | Lucknow-226018 in the name of Nilin Tekchandani which is | and inferest

ﬁ,.r.,_” (; SMFG INDIA CREDIT COMPANY LIMITED

(formerly Fullerton India Credit Company Limited)
Corporate Office: 10th Floor, (e M. 109,108 & 103, 2 Morth Avenue, Maker My
Bartifra Kuria Comphes, Bandra (E). Mumbai - 4000651

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Aucton Sale Notice of 15 days for Sabe of Immovable Assatis) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso fo rule 8 and 9 of the Security Inferest (Enforcement) Rules, 2002

Motice is hereby given to the public in general and in parbcular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Craditor, the physical possession of which has bean taken by the Authorisad
Dfficer of SMFG India Gredit Go. Ltd. (Formerly Fullerton India Gredit Co. Lid.)/Secured
Creditor, will be sold on "As is where is”, “As is what is", and “Whatever there is" on
05,/02/2024 at 11:00 am to 01:00 pm (with unlimited extensions of 5 minute each), for
recovery of Rs. 1,00,48,424/- (Rupees One Crore Forly Eight Thousand Four Hundred
Twenty Four Only) due as on08.11.2021 and further interest and other expenses tharaon
till the date of realization, due to Fullarton India Cradit Company Limited/Secured Creditor
from the Borrowers and Guarantor{s) namely 1)8hree Vishnu Traders, 2) Satish Kumar,
3) Vipul Garg, 4) Anita Garg 5) Ambika Steel Industry.

The reserve price will be INR 72,90,000/- {Rupees Seventy Two Lakh Ninety Thousand

mwrw reepes we pAme

Only) and the Earnest Maonay Deposit (EMD) will be Rs. 7,29,000/- (Rupees Seven Lakh Mazarbagh, Lucknow, Uttar Pradesh - 226001 in | bounded as follows: Boundanes: East: 20ft Wida Road, West theracn. Bank of India, Stressed Asset Management Branch, SCO 137-138, Sector 8-C, Chandigarh-160009 for
Twenty Nine Thousand Only). The last date of EMD deposit is 02.02.2024. For further Loan Account No, 2371210170000030 Fassage & Flat noc 1, North: Flatno: A-3, South: Gal the amount and interest thereon.
defails please contact at Ameen Kumar ameenkumar@smigindia.com +91 Date: 16-07-2024 Place: Lucknow Autharised Officer The Borrower(s) Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section 13 of

EGES9ETRET0 & Harmani Jolly Harmani Jolly@smigindia.com + 91 8655901470,
Description of Immovable Property: PROPERTY BEING MEASURING 7 BISWA 1

the Act, in respect of time available to redeem the secured asset(s).

BISWASI COMPRISING KHEWAT/KHATONI ND. 86 UNDER KHASRA NO. 55(167-15) IT SMFG SMFG India Home Finance Company Ltd. Description of the Dateof | Dateof Amount
SHARES 141/67100 MEASURING 7 BISWA 1 BISWASI, 5 BISWA COMPRISING Grihashakti (Formerly Fullerton India Home Finance Co. Ltd ) Nama of Borrowerts) Demand | Possession| OQutstandin
; ' MNASNAKTN e rate of. 513 & 504, 5 Floar, G-Biook, insiors BKC, BKE Main Road, Bervira Kurta Complex, Bancea E), Murrbs - 400051 [ Guarantor(s) Property ; e

Notice
M/s Khan|Residential Property measuring | 07.09.2022 i 15.01.2024

Pl Bk, Hinya @ Wi

KHEWAT/KHATOMNI MWO. 89/195 UNDER KHASRA NO. 170(6-15) IT SHARES 5135
MEASURING 5 BISWA SITUATED AT VILLAGE BITNA, HADBAST NO. 153 TEHSIL KALKA
DISTT PANCHKULA. BOUNDATION: NIL.

Regal, 041+ Mech Towes 3 Floor, Old No, 307 New Mo 168 Pooramaiee High Aoad Malumvoval Chenna - 600 DG&
POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]
WHEREAS the undersignad being the Authorized Officer of SMFG India Home Finance Company Lid. (Former!

Borrower Rs. 23,53.337.63
Brothers, Proprietor Mr.|210 sq. yards in Khasra No. 31/24/1, 24/1/8 Ghel HB 52| ason 3108202

For detailed terms and conditions of the sale, please refer to the fink provided in Fullarton
India Credit Company Limited/Secured Craditor's websile i.e. www.smigindia.com /
hitps:/‘smigindia. auctiontiger.net.
Place; Panchikula Date: 16,01,2024 S0/, Authorisad Officer.

SMFG India Credit Company Limited (formerhy Fullerton India Credit Co. Ltd.)

Protium Finance Limited

(Formerly known as Growth Source Financial Technologies

.) Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off. The
Western Express Highway, Cama Industrial estate, Goregaon (E), Mumbai,
Maharashtra- 400063

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY)
(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement
Rules, 2002)

WHEREAS, The undersigned being the Authorized Officer of the Protium Finance Limited
(ERSTWHILE Growth Source Financial Technologies Ltd.) (“hereinafter referred to as
“Protium Finance Limited”) under the Securitization and Reconstruction of Financial Assets
& Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) (SARFAESI Act) and in
exercise of powers conferred under Section 13 (2) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002, issued a Demand Notice dated 23rd October 2023 thereby
calling upon the borrowers Krishana Enterprises and Co-borrowers 1. Shri Nivas
Jaiswal 2. Krishnawati in respect of loan account bearing No. GS094EEL1326394 to
repay the amount mentioned in the said notice being Rs. 65,75,246.04 (Rupees Sixty|
Five Lakh Seventy Five Thousand Two Hundred Forty Six and paise Four Only) as
on Oct 13,2023 within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under section 13 (4) of the
said Act read with rule 9 of the said Rules on this 12th January, 2024.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Protium
Finance Limited, for an amount of Rs. 65,75,246.04 (Rupees Sixty Five Lakh Seventy
Five Thousand Two Hundred Forty Six and paise Four Only) as on Oct 13,2023 and
further interest thereon, plus costs, charges, expenses incurred.
DESCRIPTION OF THE IMMOVABLE PROPERTY - All That piece and parcel of property
bearing part of Arazi No. 83, 84 and 53 Kh, mouza Cholapur, Pargana Katehar, Tehsil -
Sadar & District Varanasi — 221101 having boundaries as under: North: House of Panka,
South: House of Vimal, East: Government Road Varanasi to Azamgarh, West: Chak Road
T/AMuchan

Date: Varanasi
Place: 12th January, 2024

Sd/- AUTHORIZED OFFICER
Protium Finance Limited

RICH UNIVERSE NETWORK LIMITED
CIN: L51100UP1990PLC012089
R/O:lind FLOOR, 7/125, C-2, SWAROOP NAGAR, KANPUR-208002, U.P.
E-mail: investors @richuninet.com
Ph: 0512-2540293; Web:www.richuninet.com
UN-AUDITED QUARTERLY RESULTS FOR THE QUARTER
ENDED ON 31ST DECEMBER, 2023
Allamts. In Lakhs

Quarter/ |Year to datel Corresponding
Sl year Figurestill| 3 months
No, PARTICULARS ended 31st 31st ended in the
December | December previous
2023 2023 December2022

1. | Total Income from Operations 0.00 0.00 0.00
2. | Net Profit/ (Loss) for the period

(before Tax, Exceptional and/or Extra

ordinary items#) 13.31 5.71 (5.52)
3. | Net Profit/ (Loss) for the period before

tax (after Exceptional and/or Extra

ordinary items#) 13.31 5.71 (5.52)
4. | Net Profit/ (Loss) for the period after

tax (after Exceptional and/or Extra

ordinary items#) 12.40 4.80 (5.52)
5. | Total Comprehensive Income for the

period [Comprising Profit / (Loss) for

the period (after tax) and Other

Comprehensive Income (after tax)] 12.40 4.80 (5.52)
6. | Equity Share Capital 725.28 725.28 725.28
7. | Reserves (excluding Revaluation

Reserve) -- -- --
8. | Earnings Per Share of Rs 10/-each

(for continuing and discontinued

operations)-
1. | Basic: 0.17 0.07 0.00
2. | Diluted: 0.17 0.07 0.00
NOTE:

a) The above is an extract of the detailed format of Quarterly/Annual Financial Results
filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other
Disclosure Requirements) Regulations, 2015. The full formatof the Quarterly Financial
Results are available on the websites of the Stock Exchange(s) and the listed entity.

For RICH UNIVERSE NETWORK LIMITED

SD/-
SHASHWAT AGARWAL
DIN: (00122799)

Place: Kanpur
Date: 15.01.2024

f?inﬂnci“.ep‘ .An

Fullettaon India Home Finance Co. Lid ) a Housing Fnance Company [duly registared with Nalonal Housing
Bank (Fully Owned by RBIl)] (hereinafter referred to as “SMHFC™) under Secutisation and Reconstruction of Financial
Aesests and Enforcement of Sacwrity Interest Act, 2002 (54 of 2002}, and in exerciee of the powers conferred unds
Saction 13(12) read with Rule 3 af the Sacurty Inferest (Enforcement) Rules, 2002 issued Demand Holice dale

mentioned below under Secticn 13(2) of the said Act calling upon you being the borowers (names menfioned below) to
repay the amount menticnad in the said notice and intarest thereon within 60 days from the date of receipt of the said
rrelica. The borrowearns manbonsd haraan bedow having taled 1o rapay tha amount, nobca s haraby given o the borowers
mentionad herein below and to the public in general that the undersigned has Taken Symbolic Possession of the
property describad herein below in exercise of powers conferred on me under sub-saciion {4} of Section 13 of the Act]
raad wilh Hule 8 of the Secunly Inlerast (Enlorcemant) Hweas, 2002, The borrowars menbonad hara in abovea in parliculan
and the public in general ara hereby cautioned not (o deal with said property and any dealings with the property will bej
subject to the charge of “SMHFC™ for an amount as mentionad herein under and inferest theraan,

3, Name of the Borrower(s) KRS RRIRROL Demand Notice | Pae ol
He. 7 Guarantor(s) LAN SRR ANEE Date & Amount | SYmbelic
{immovable Property) Possession
LAMN Mo. 610507210574129 House No. 168, Ews, Block- 29.09.2023
(1) Ajay Kumar Trivedi, S50, Rajender Kumar Trved |Phase-li (Admeasuring Area-] RS, 25,96,546/
(2) Sanjay Kumar Trivedi 47644 SoMeter)  Situated| (Rupees Twenly | L, 00 onag
] Add : (Sr. No. 1 & 2) R'o. H. Mo, E-98%-9, Adresh|At  Bama-2 Kanpur MNagar] Five Lakh Nirety 15Imlhulir.
" |MWagar Barra-1 Kampur - 208027, Also Al - (Sr. No.|Bounded As - Easl - House] Six Thousand Five F'q::scssln-n}
1) House Mo, 168, Ews Block-Phase-li Admeasuring|Mo. 207, West - 7.50 Mater] Hundred Forty Six
Area 47644 SgML, Situated A1 Bara-2 Kampur]Wide Road, North - Housa No Only) &s on
Nagar- 208027, 167, South :- Housa No. 169 20.09.2023
Sl

Buthorized Officer, SMFG INDI& HOME FINANCE COMPANY LIMITED
{Formiedly Fullerion ncka Home finance Co, Lidl)

INDIAN OVERSEAS BANK
(WEE \TETE & 39EN) vv (A GOVERNMENT OF INDIA UNDERTAKING)

[RO: LUCKNOIW | CO: CHENNAI

POSSESSION NOTICE [Rule 8(1}]

Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002 (For Immovable Properties)
Whereas, the undersigned be”eg the authorised officer of the Indian Overseas Bank under the Securitization
and Reconstruction of Financial Azsets and Enforcement of Security Interest Act 2002 and in exercise of powers
canferred under sectbon 13(12) read with rule 3 of the Secunty Interest (Enforcement) Rules, 2002 issuad a
demand notice as detailed here in below calling upon the borrower 1o repay the amount mentioned in the notice
within 80 days from the date of receipt of the said notice.

The Bomower hawing failed to repay the amount, nolice 15 hereby %wen to the Borrowers/
Mortgagors/Guarantors and the public in general that the undersigned has taken Symbolic possassion of the
properties described herein below in exercise of powers conferrad on him under section 13{4) of the said Act
read with Rule 8 of the said Rules on menboned Date

The Borrowers/Mortgagors/Guarantors in particular and the public in general is hereby cautioned not to
deal with the properties and any dealings with the properties will be subject to the charges of the Indian
Overseas Bank for the amounts and interest thereon mentioned against account herein below
The Borrowers/Mortgagors/Guarantors attention Is invited to provisions of sub-section (B) of Section 13

Place : Kanpur Magar, Uttar Pradash
Date ; 12.01.2024

shsas anls @0 8

Salman S/o Mohammad|Ambala City in the name of Mr. Baljeet Singh Sfo Rattan|Flus inleresl and other

Irfan. Guarantor/ Mortgagor :| =/ngh charges thereon
Mr. Baljeet Singh S/o Ratan Singh
Date: 15.01.2024 Place: Chandigarh Authorised Officer

ul‘theﬂ.ct In respect of time available to them, to redeem the secured assets.
: (LI,
Na me and Address of the Borrowers/Morigagors! Description of the 'Z'I_-L: *‘fj'::r'""' “t;:fl*
Guarantors Immovable Proparties I Ko

Branch-Munshipulia Branch({2087), D-2047, Himalaya Marg, Indira Nagar, Lucknow-226016,
E-mail : lob2087@iob.in

1. (1) Mr. Rajendra Krishna Tiwarl s/o Mr. Ram Saran Ef?ﬂdﬂ ﬁ‘{'j"ll PEfik"fﬂt"{;;rh:thftUigﬁdgf
Thwar, (2) Mrs. Sunita Tiwarl Wio Mr. Rajendra | eSidential Propert ot No.43

11,089,408

11.01c0e8 |

. Khasra No. 152 (M) Bhuhar Ward Rs.

Krishna Tiwar, (3) Smt. Shalini Tiwari Wio Mr.1 0 e oo o) | cknow stands in name

Ashish Tiwari, (4) Mr. Ajeet Tiwarl S/o Mr.Rajendra of Mr-ag unita Tiwarl and Mrs. 4:]'53;?:'?'53
KrishnaTiwari : Shalini Tiwari, Total Extent of| 11.01 2024
Property No.1-(I) Mrs. Sunita Tiwari W/o Rajendra |p . 4 perty 92,936 Sq.Mtr, + furthes
Krishna Tiwarl (Borrower/Mortgagor) H No. 134/8, | gaundaries-:East: Road 27 West: interest at
New Pratap Market, Rani Gan) Rajendra Nagar|pProperty of Shiv kumar, North:| contractual
Lucknow-226004 Froperty nr Shiv Kumar, South:|rates & rests
(i} Smt. Shalinli Tiwarl Wio Mr. Ashish Tiwarl, | Property of Shiv Kumar charges eic
1Elnrmwu-r.l'l'u'lﬂrtgagnr:| H Mo, 134/8, New Pratap | Property- 5!] Equitable Mortgage of

Market, Rani Gan|, mennra MNagar Lucknow-226004 |Property al Khasra No. 20, Total
Property No.2-() Mr. Rajendra Krishna Tiwari |Area-0,17925 which is part of Total
(Borrower/Mortgagor), H No, 134/8. New Pratap |Land-0.717 Hect. of said Khasra
Market. Rani Ganj, Rajendra Nagar Lucknow-226004 (Village Purwa, Tehsil-Bakshi Ka
{il) Mrs. Sunita T wariw-'u Rajendra Krishna Tiwari | 18lad, Lucknow, stands in Name of
(Borrower/Mortgagor) HMNo. 134/8, New Pratap '5"'"- Et‘”*m}j.r“ "':‘."5'1“.;‘:’ T';"“’“ "':'jm-
Market, Rani Ganj, Rajendra Nagar Lucknow-226004 |ieridit i mare e, RRISaore
(1iiy Mr. Ajeet Tiwari S/o Mr.Rajendra KrishnaTiwari Wia Mr .ﬁ.shiar'l Thwari & Mr. Aieat
|Borrower/Mortgagor) H Mo 134/8, New Pratap|Tiwari S/o Mr.Rajendra Krishna
Market, Rani Gan|, Rajendra Nagar Lucknow-2268004 |Tiwari Boundaries-:East: Khet
(Borrower/Mortgagor) H Mo 134/8, New Pratap|House of Ram Asray, South: Khet of
Market, Rani Ganj, Rajendra Nagar Lucknow-226004 |\ersha & Others

Branch-Etawah Branch, 867 A Baba Complex, Katchery Road, Etawah-226001 (U.P.)

E-mail : iob1943@&iob.in
2.|(1) Etawah Photo Stat Centre, Prop. Sanjeev |/l that partand parcel of the property

22.08.2023

Kumar Pandey (Borrower & Mo r) Rio 194 A|consisting of House No. 184A New| 11.01 2024
MNew Colony I:I].Ilc:-ugerjee Etawah { ]gRlshl Pandey | Colony Chougerjee Etawah-208001 Rs.

Sio Sanjeev Kumar Pandey {Burmwer] Rio 194 Alin the name of Mr. Sanjeev Kumar 17-45_33'-7'?;”?
Mew Colony Chougeree, Etawah (3) Sanjeev Kurmnar _r: r ) urther
Pandey (Borrower & Mortgagor) Rio 154 A New E‘T’:EL rqil'-#r; QS%D;TS EE;” u-;etr interest at
Colony Ghougerjes, Etawah (4) Mr. Dharmendra B ; ; | b E -*| contractuat
Singh Bhadauriya Sio Late Vijay Kumar Singh |S0undaries as per sale deed:-East-|rates & rests,
(Guarantor), 867 A Baba Complex Etawah Up-|House of Dhanu Choudhary, West-| charges efc
208001 (5) Pranshul Pandey Sfo Sanjeev Kumar |Road 15 road, North- Gali 8 ' fest
Pandey (Guarantor) Rio 194 A MNew Colony|wide South- House of Praveen
Chougerjse, Etawah (6) Pramila Pandey Wio Pandey

Sanjesev Kumar Pondey (Guarantor) RR/o 194 A
New Colony Chougerjes, Etawah

Date:11.01.2024

Authorised Officer, Indian Overseas Bank

GRIHUM HOUSING FINANCE LIMITED | pemaNp NoTICE UNDER

SECTION 13(2) OF THE

(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD) SARFAESI ACT, 2002

Registered Oﬁlce 602, 6th Floor, Zero One IT Park, Sr. No. 7911, Ghorpadi, Mundhwa Road, Pune - 411036

o-borrowers ome loans/Loans against Property y by mortgaging you
Immovable property/ies from Grihum Housing Finance Limited (formerly known as Poonawalla Housing Finance Limited as the name Poonawallg
Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance
Limited and originally incorporated with name of GE Money Housing Finance Public Unlimited Company) herein after referred as Secured Creditor]|
. You defaulted in repayment and therefore, your loan/s was classified as Non-Performing Assets. A Demand Notice under Section 13(2) of Securiti
sation and Reconstruction of Financial Asset and Enforcement of Security Interest Act 2002 for the recovery of the outstanding dues sent on las
known addresses however the same have returned un-served. Hence the contents of which are being published herewith as per Section 13(2) of thd
Act read with Rule 3(1) of The Security Interest (Enforcement) Rules, 2002 as and by way of Alternate Service upon you.
Details of the Borrowers, Co-borrowers, Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount claimeqg
there under are given as under
Sr Name of the Borrower,
NG Co-Borrower, Guarantor and
’ Loan Amount

SWATI KISHOR, ARVIND

1. KUMAR, IKMAL MEHDI
Loan Amount: Rs.840000/-

Loan No: HF/0043/H/20/100185

RELEL A

s .

Demand Notice Date

DETAILS OF THE SECURED ASSET T DG LG,

All'That Piece And Parcel Of Plot No. 55 Khasra No, 59, Village 08/12/2023
Mauda , Pargana - Bijnaur , Tehsil And District - Lucknow Adm.
1500.Sq.Ft. New Lucknow I.T.I College Uttar Pradesh Pin Code:-
226002 Bounded By:-East:- 25 Fit Wide Road, West:- Araji Dee-

gar, North:- Plot No. 56, South:- Plot No. 54.

All' That Piece And Parcel Ot Arazi No. 35 Mi, Mauza - Kashimpur,
Pargana - Dhus, Tehsil -Mughalsarai, Distt - Chanduali Adm:-
2720.Sq.Ft. J S Public School Pin Code-232102 Bounded By:-
East:- Land Gopal Jaiswal, West:- Land Of Parmanand Maurya,
North:- Land Parwati Devi, South:- 20 Feet Wide Pitched Road.

MANJU DEVI, PRAMOD All'That Piece And Parqel Of Khasra No 85/3,.Maqza Parshuram-. 08/12/2023
KUMAR pur, Pargana Mawai, Tehsil Mu.galsara| Distt Chandauli|— Rs. 784667.15 (Rupees Seven Lakh
3. Loan Amount: Rs.727100/- | Adm.944.88.5q.Ft. Uttar Pradesh Pin Code:-232101 Bounded| Eighty Four Thousand Six Hundred Sixty
Loan No: HF/OO‘.SSIH./201100385 By:- East:- Land Of Farjana, West:- Part Of Plot No 83/3, North:-| Seven Paise Fifteen Only) together with tI
) House Of Om Prakash, South:- Mud Road 15ft. further interest @ 15.5% p.a till repaymen

All'That Piece And Parcel Ot Min Knhasra No. 44 Mese Plot No. C 08711212023

08 Madh Kamalnayanpur Tehsil District Bareilly Uttar Pradesh|™ Rs. 2566473.77 (RUpees TwentyFive
Adm. 44.99.Sq.Mtr. Near Bhaskar Hospital Uttar Pradesh Pin| Lakh SixtySix Thousand Four Hundred
Code:-243122 Bounded By:-East:- Plot Of Digar Shaksh,West:-| ~ SeventyThree Paise SeventySeven
25 Ft Wide Cc Road, North:-House Of Abbas Begum, South:-|  Only) together with further interest @
Plot Of Roshan Jahan Begum. 12.5% p.a till repayment.
All'That Piece And Parcel Ot Plot Situated At Part Ot Arazi No 689 06/12/2023

Mohalla Andar Nagar Palika Tehsil And Distt Unnao Up|™Rs. 123T66T.36 (RUPEES Twelve Lakn|
Adm.44.97.Sq.Mtr. Patanjali Store Uttar Pradesh Pin Code:- ThirtyOne Thousand Six Hundred
209801 Bounded By:- East:- Uda Colony Of Suraj Srivastava,| SixtyOne Paise ThirtySix Only) together
West:- Plot Of Meena And 16 Ft Wide Road, North:- 14 Ft Wide|  with further interest @ 16.5% p.a till
Road, South:- 15 Ft Wide Road. repayment.

All That Piece And Parcel Of Aaraji No 1923 Mouja Lehr Gird Near 08/12/2023

Harikishan Degree College Tehsil And District Jhansi Adm.| Rs.2630636.95 (Rupees TwentySix Lak
845.Sq.Ft. Near Hari Kishan Degree Colleg Uttar Pradesh Pin|  Thirty Thousand Six Hundred ThirtySix
Code:-284002 Bounded By:-East:- 5 Meter Road, West:- Plot| Paise NinetyFive Only) together with fur]
Of Manish Yadav, North:- House Of Seller, South:- 5 Meter Road.| ther interest @ 14.75% p.a till repayment

All That Piece And Parcel Of Pvt Plot No 10 Situated At Part Of 08/12/2023

Arazi No 149 Village Khandeypur Tehsil And Distt Kanpur Nagar| ™ Rs.1389643.45 (Rupees Thirteen Lakh™
Up Adm.613.Sq.Ft. Uttar Pradesh Pin Code:-208021 Bounded| Eighty Nine Thousand Six Hundred Fourty
By:-East:- House Of Dinesh Singh Kushwaha, West:- House Of| Three Paise FourtyFive Only) together with
Sunil Sachan, North:- Other Land, South:- 15 Ft Wide Road . | further interest @ 11.05 % p.a till repaymen{

All That Piece And Parcel Of House On Part Of Aarazi No 324, 08/12/2023

Mouja Dandi, Near Lal Mohammad Petrol Pump, Pargana Arail & | Rs.2218830.96 (Rupees TwentyTwo Lak
Tehsil Karchana Allahabad Adm:-208.Sq.Mts. Lal Mohammad| Eighteen Thousand Eight Hundred Thirty|
Petrol Pump Pin Code-211008 Bounded By:- East:- Property Of| Paise NinetySix Only) together with furthe|
Mr. Verma, West:- House Of Mr. Sunil Kumar Pandey, North:-15|  interest @ 16.55 % p.a till repayment.
Feet Wide Road, South:- House Of Mr. R.K. Tiwari.
All That Piece And Parcel Of House No. 21/1 Kanhaiya Nagar 15/12/2023

Tehsil & Distt. Firozabad As Per Ats/Sale Deed: Measuring Area|  Rs. 2612582 (Rupees TwentySix Lakh
260 S.Mts. House No. 21/1 Kanhaiya Nagar Tehsil & Distt. Firoz-| Twelve Thousand Five Hundred EightyTw
abad As Per Ats/Sale Deed: Measuring Area 260 S.Mts.Bound-|  Only) together with further interest @
aries Of The Plot:- East:- Plot Of Kaalu/Hariom, West:- Rasta 15 13.25% p.a till repayment.

Ft, North:- Plot Of Vinod, South:- House Of Hariom.

tyThree Thousand Two Hundred Fourty
One Paise ThirtyOne Only) together with
further interest @ 15.5% p.a till repaymenq
06/12/2023

Rs.2008283.09 (Rupees Twenty Lakh
Eight Thousand Two Hundred Eighty
Three Paise Nine Only) together with fur
ther interest @ 18% p.a till repayment.

AMIT KESHARI, REKHA DEVI,
RAMESHWAR KESHARI
Loan Amount: Rs.2000000/-
Loan No: HF/0055/H/19/100082

ASHISH MOHAN SAXENA,
4. NISHI

Loan Amount: Rs.2490000/-
Loan No: HF/0100/H/21/100095

BABLU GAUR, MEENA GAUD,
5. VISHAL GAUD

Loan Amount: Rs.1150000/-
Loan No: HF/0392/H/20/100084

VIPIN VIHARI AWASTHI, RANI
6. PORWAL

Loan Amount: Rs.2541000/-
Loan No: HF/0596/H/21/100166

KAMINI SHRIVASHTAV,
DURVESH SRIVASTAVA
Loan Amount: Rs.1360000/-
Loan No: HF/0596/H/21/100170

=~

GULAB VERMA, GANGAJALI
8. VERMA

Loan Amount: Rs.2500000/-
Loan No: HM/0044/H/15/100003

NADIM ANSARI, HUMA
g| LoanAmount: Rs.2500000/-
Loan No:
HL00622100000005007839

All That Piece And Parcel Of The One Residential Part Of House 15/12/2023
DEV?#E?L%ABJ;OOT’ No. 54 Part Of Arazi No. 192mi Total Area 1087.50sq.Ft. le.| Rs. 1660110 (Rupees Sixteen Lakh Sixty
10 Loan Amount: Rs. 1500000/ | 1010750 Mir Situated At Mauza Lahar Gid Jhansi.And Bound-|  Thousand One Hundred Ten Only)
Loar; N o.' aries Of The Plo/House East - House Of Akhilesh Rajpoot West|  together with further interest @ 16.5%

- House Of Shubham Rajpoot North- House Of Donor South-
Rasta 7.93mtr.

All That Plot Of House Built Over Private Plot No. 33 Situated At

LAP0654200000005008077 p.a till repayment.

ABHISHEK PANDEY, RAKHI 15/12/2023

AWASTHI Part Of Arazi No. 2191min Situated At Chachendi Sachendi-l| ™ Rs. 1522965 (Rupees Fifteen Lakh |
1 Loan Amount: Rs.1380000/- | Kanpur Nagar Admeasruing 100 Sg. Yds. Bounded As:- East:-| TwentyTwo Thousand Nine Hundred Sixty
Loan No: Private, West:- Private Plot No. 32, Plot No. 34, North:- Private| Five Only) together with further interest @

Plot No. 22, South:- 17 Feet Road.

All That Piece And Parcel Of House Built On Part Of Plot Over
Khasra No 623, Mauja- Salempur Pataura, Pargana - Kakori,
Tehsil And District- Lucknow Adm.600.Sq.Ft. Uttar Pradesh Pin
Code:-227107 Bounded By:- East:- Part Of Yadav Ji, West:-
Road 18ft, North:- Part Of Other, South:- Partof Kasara No 623
(Mohamad Siraz) .

LAP0596200000005008311

SAROJ KUMAR YADAV, YO-
GENDRA SINGH, SHEELA YO-
GENDRA Loan Amount: Rs.
26,74,000/- which includes Rs.
1674000/- vide Loan Account
bearing HF/0043/H/20/100398
and Rs. 1000000/- vide a loan
account bearing no
HF/0043/H/21/100587

16.5% p.a till repayment.
15/12/2023
~ Loan No: HF/0043/H/20/100398 |
Rs. 1725579.44 (Rupees Seventeen Lakfj
TwentyFive Thousand Five Hundred Sev;
entyNine Paise FourtyFour Only) togethel
with further interest @ 12.25% p.a till re-
payment. Loan No: HF/0043/H/21/10058
Rs. 1041212.68 (Rupees Ten Lakh Fourty
One Thousand Two Hundred Twelve Paisg¢
SixtyEight Only) together with further inter|
est @ 12.25% p.a till repayment.
You the Borrower/s and Co-Borrower/s/Guarantors are therefore called upon to make payment of the above-mentioned demanded amount with furthe
interest as mentioned hereinabove in full within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the ad
to enforce the above mentioned security/ies. Please Note that as per Section 13(13) of The Said Act, You are in the meanwhile, restrained from transt
ferring the above-referred securities by way of sale, lease or otherwise without our consent.

1

[ ]

Place: Uttar Pradesh

Sd/- Authorised Office

Date: 16.01.2024

Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited

. Chandigarh
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(This is only an advertisement for information purposes and is not a prospectus announcement)

BRISK

TECHNOVISION LTD,

BRISK TECHNOVISION LIMITED

Corporate ldentification Number: U72900MA2007PLE169441
Qur Company was incorporated on March 30, 2007 with the corporate name 'Brisk Technovision Private Limited” as a private imited company under the Companies
Act, 1956, pursuant to a certificate of incorporation dated March 30, 2007 issued by the Repistrar of Companies, Mumbai, Maharashira. On August 29, 2022, our
Company was converled into a public limited company pursuant to a resolution passed by our Shareholders at an Extra Ordinary General Meeting held on August 9,
2022 and a fresh certificate of incorporation dated Auwgust 29, 2022 was issued by the Registrar of Companies, Mumbai. For further details, see "History and Certain
Corporate Matters” on page 101 of the Prospectus,
Registered Office: 135, Damji Shamji Industrial Pramises CHS Limited, LBS Marg, Vikhroli (West), Mumbai 400083, Maharashtra, India
Website: www.brisk-india.com | E-Mail: secretarali@brisk-india.com | Telephone No: 022 2577 5648 | Corporate Office: Mot Applicable
Contact Person: Mr. Shrayas Anil Haldankar, Company Secretary and Compliance Officer,

| OUR PROMOTERS: SANKARNARAYANAN RAMASUBRAMANIAN AND GANAPATI CHITTARANJAN KENKARE |

‘ THE OFFER .

PUBLIC ISSUE OF 8,00,000 EQUITY SHARES OF FACE VALUE OF T 10 EACH OF BRISK TECHNOVISION LIMITED ("COMPANY™ OR “ISSUER") FOR CASH
AT A PRICE OF 7 156.00 PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 146.00 PER EQUITY SHARE (“OFFER PRICE") AGGREGATING TO
¥1,248.00 LAKHS (“THE OFFER"), COMPRISING OF AN OFFER FOR SALE OF 8,00,000 EQUITY SHARES BY THE SELLING SHAREHOLDERS AGGREGATING
TO 7 1,248.00 LAKHS OF WHICH 40,000 EQUITY SHARES FOR CASH AT A PRICE OF T 156.00 PER EQUITY SHARE AGGREGATING TO T 62.40 LAKHS WILL
BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER ("MARKET MAKER RESERVATION PORTION"). THE OFFER LESS THE MARKET
MAKER RESERVATION PORTION i.e., NET DFFER IS OF 7,60,000 EQUITY SHARES AT A PRICE OF ¥ 156.00 PER EQUITY SHARE AGGREGATING TO 1,185.60
LAKHS. THE OFFER AND THE NET OFFER WILL CONSTITUTE 40.00% AND 38.00%, RESPECTIVELY, OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL
OF OUR COMPANY.

THE FACE VALUE OF THE EQUITY SHARES IS ¥10.00 EACH AND
THE ISSUE PRICE IS 15.6 TIMES OF THE FACE VALUE

The Dffer is being made through the Fixed Price Process, in compliance with chapter X of the Securities and Exchange Board of India {Issue Capital and
Disclosure Reguirements) Regulations, 2018, as amended (“"SEBI ICDR Regulations™) wherain minimum 50% of the Offer shall be available for allocation 1o
Retail Individual Investors (*Blls™) and the balance shall be offered to individual Applicants other than Rlls and other Investors including QIBs, corporate bodies
or institutions. For further details please refer the section titled “offer information” on page 187 of the Prospectus.

Fixed Price Issue at ¥ 156.00 Per Equity Share

MINIMUM APPLICATION SIZE OF 800 EQUITY SHARES AND IN MULTIPLES OF 800 EQUITY SHARES THEREAFTER

ISSUE PROGRAMME

CLOSES ON: WEDNESDAY, JANUARY 24, 2024

simple, Safe, smart way of Application- Make use of it!!!

AS B A* *Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank account,
investors can avail the same. For further details check section on ASBA below. Mandatory in Public Issues from January 1, 2016. No

cheque will be accepied.

UPI — Now mandatory in ASBA for Retail Investors applying through Registered Brokers, DPs & RTAs. Retail Investors also have the
UF’ } nptiunstin- submit the application directly to the ASBA Bank (SCS3Bs) or to use the facility of linked online trading, demat and bank
account.**

Investors are required to ensure thal the Bank Account used for applying is linked to their PAN.
**UPI-Now available in ASBA for all individual investors applying in public offers where the appfication amount is up to 500,000, applying through Registerad
Brokers, Syndicate, DPs & RTAS. Retail Individual Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA
Bank {SCEBs) or o use the facility of linked online trading, demat and bank account, Investors must ensure that their PAN is linked with Aadhaar and are in
compliance with CBOT notification dated February 13, 2020 and press release dated June 25, 2021, read with press release dated September 17, 2021,
ASBA has to be availed by all the investors except anchor investors. UPI maybe availed by (i) Retail Individual Investors applying in the Retail Portion, and
(it Individual Non-Institutional Investors applying with an application size of up o T500,000 in the Non-Institutional Portion. For details on the ASBA and UPI
process, please refer to the details given in ASBA form and the Abridged Prospectus and the section “lssue Procedura”™ beginning on page 186 of the Prospecius.
The process is also available on the website of Association of Invastment Bankers of India ("AIBI™), the website of BSE Limited ("B5E™) and in the General
Information Document {GID), ASBA Application forms can be downloaded from the website of the Stock Exchange and can be oblained from the list of banks
that is available on the website of Securities and Exchange Board of India (“SEBI™) at www.sebi.gowvin.
**List of banks supporting UP1 is also avallable on the website of SEBI at www.sebi.gov.in. For the list of UPI Apps and Banks live on [P0, please refer to
wWww.SeDi.gov.in. Investors applying using the UPI Mechanism may apply through the SC5Bs and mobile applications whose names appear on the website of
SEBI (hittps:/'www.sebd.govin/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=40 and hitps://www.sebi.gov.in/sebiweb/other/OtherAction.do?
doRecognisedFpi=yes&intmid=34) respectively, as updated from time to time. Kotak Mahindra Bank Limited has been appointed as Sponsor Bank for the Issue.
For Issue related grievance investors may contact Sun Capital Advisory Services Private Limited Ms. Kinnari Mehta Tel: 022 6178 6000, E-mail:
kinnari@suncapital.co.in. For UPI related gqueries, investors can conmtact NPCI at the toll-free number; 18001201740 and Mail 1d: Ipc.upi@npci.org.in;
Kotak Mahindra Bank Limited at Tel: 022 - 6605 6588 and Email: emsipo@kotak.com; and the Registrar to the Issue at Tel: +91 40 6716 2222 and E-mail:
btl. ipo@kfintech.com. All Investors shall participate in this issue only through the ASBA process. For details in this regard, specific attention is invited to “Offer
Procedura”™ on page 197 of the Prospactus. Applicants should ensure that OP 1D, PAN, UPTID (if applicable, in case of investor applying through UPI mechanism)
and the Client 1D are correctly filled in the Application Farm. The DP 1D, PAN and Client ID provided in the Application Form should match with the DP 1D and Client
ID available in the Depository database, atherwise, the Application Form is liable to be rejected. Applicant should ensure that the beneficiary account provided in
the Application Form is active. Applicants should note that on the basis of the PAN, DP ID and Client ID as provided in the Application Form, the Applicant may
be deemed 10 have authorized the Depositories o provide to the Registrar to the |ssue, any requested Demographic Details of the Applicant as available on the
records of the depositories. These Demographic Details may be used, among other things, for any comrespondences related to the Issue. Applicants are advised
o update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of records. Any defay resulting
from failure to update the Demographic Details would be at the Applicants sole risk.
PROPOSED LISTING: The Equity Shares offered through the Prospectus are proposed 10 be listed on the SME Platform of BSE Limited ("BSE SME"). Qur
Company has received ‘In-principle’ approval from BSE for the listing of the Equity Shares pursuant to letter dated December 8, 2023 for using its name in the
Prospectus for listing of our shares. For the purposes of the Issue, the Designated Stock Exchange shall be the BSE SME
DISCLAIMER CLAUSE OF SEBI: Since the Issue is being made in terms of Chapter [X of the SEBI ICDR Regulations, the Draft Prospectus was not filed with SEBI
and SEBI has not issued any observation on Offer Document. Hence, there is no such specilic disclaimer clause of SEBL. However, investors may refer to the
entire “DNsclaimer Clause of SEBI™ on page 179 of the Prospectus.
DISCLAIMER CLAUSE OF BSE: It is to be distinctly understood that the permission given by BSE Limited (*BSE™) should not in any way be deemed or construed
that the contents of the Prospectus or the price at which the equity shares are offered has been cleared, solicited or approved by B5E, nor does it cerfify the
correctness, accuracy or completeness of any of the contents of the Prospectus. The investors are advised 1o refer to the Prospectus for the full text of the
Disclaimer clause pertaining to BSE.
RISK TO INVESTORS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Offer unless
ihey can afford to take the risk of losing their entire investment, Investors are advised to read the nsk factors carefully before taking an investment dacision in
this Offer. For taking an investment decision, investors must rely on their own examination of aur Company and the Offer, including the risks invalved. The Equity
Shares in the Offer have not been recommended or approved by SEBI. nor does SEBI guarantee the accuracy or adequacy of the contents of the Prospectus.
Specific attention of the investors is invited to section fitled "Risk Factors”™ appearing on page 21 of the Prospectus
BASIS OF ISSUE PRICE: The Issue Price is determined by our Company in consultation with the Lead Manager. The financial data presented in chapter "Basis of
Offer Price” on page 69 of the Prospectus is based on Company's Restated Financial Statements. Investors should also refer to the chapter titled “Risk factors™
and “Restated Financial Stafements™ on page 21 and 125 respectively of the Prospectus. The Independent Directors at a meeting recommended the Price
noting that the Price is justified based on quantitative factors and key financial and operational performance indicators (KP1s) disclosad in "Basis for |ssue Price”
section visd-vis the weighted average cost of acquisition of past five primary issuances /secondary transactions disclosed in the “Basis of Offer Price” section.
ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPAMNIES ACT, 2013:
Main Objects as per Memorandum of Association ("MoA") of our Company: For information on the main objects of our Company, see “History and Certain
Corporate Matters™ on page 101 of the Prospectus and Clause Il {A) of the MoA of our Company. The Mo is a material document for inspection in relation to
the Dffer.
Liability of Members: The Liability of members of Company is Limited.
Amount of Share Capital of our Company and Capital Structure: The authorised, issued, subscribed and paid-up Equity Share capital of the Company as on
the date of the Prospectus is as follows:

a) Authorised Share Capital: T 3,00,00,000 divided into 30,00,000 Equity Shares of T10 each.

b) Pre-lssue Issued, Subscribed & Paid-up Share Capital: T 2,00,00,000 divided inta 20,00,000 Equity Shares of 10 sach.
For further details of the share capital and capital structure of the Company, please see “Capifal Struciure” on page 56 of the Prospectus.
Name of the Signatories to the MoA of our Company and the number of Equity Shares held by them:

a) 5,000 Equity Shares by Mr. Sankarnarayanan Ramasubramanian

by 5,000 Equity Shares by Mr. Ganapati Chittaranjan Kenkare

LEAD MANAGER TO THE ISSUE
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SUN CAPITAL ADVISORY SERVICES PRIVATE
LIMITED

302, 3rd Floor, Kumar Plaza, Near Kalina Market,
Kalina Kurla Road, Santacruz East, Mumbai 400029,
Maharashira, India | Telephone: +91 22 6178 6000
E-mail; kinnanii@suncapital. co.in

Investors Grievance E-mail;
imvestorgrievance@suncapital co.n

Website: www.suncapitalservices.co.in

Contact Person: Ms. Kinnari Mahta
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COMPANY SECRETARY AND COMPLIANCE OFFICER

BRISK

TECHNOVISION LTD,

REGISTRAR TO THE ISSUE
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KFIN TECHNOLOGIES LIMITED MR. SHREYAS ANIL HALDANKAR 135, Damji
Selenium Tower-8, Plot 31 & 32, Gachibowli, Financial | Shamji Industrial Premises GHS Limited, LBS Marg,
District, Manakramguda, Serilingampally, Hyderabad | Vikroll West Mumbai 400083 Maharashtra. India.
500032, Telangana, India Telephone No: 022 2577 5648

Telephone: +31 40 6716 2222 E-mail: sacretarial@brisk-india.com

E-mail; bil ipo@kfintech.com Website: www. brisk-india.com

Investor Grievance E-mall: einward risc@kfintech.com | Investors can contact the Compliance Officer or the
Websile: www kiintech.com Registrar to the Offer in case of any pre- offer or
Contact Person: Nr. M Muradi Krishna post-offer related problems, such as non-receipt of
SEBI Registration Number; INMOOD012591 SEBI Registration Number: [NROODO00221 |etters of allotment, cradit of allotted shares in the
CIN: U67190MH2006PTC 159258 CIN: L72400TG2017PLC117649 respective beneficiary account. ete.

AVAILABILITY OF PROSPECTUS: Investors should nate that Investment in Equity Shares involves a degree of risk and investors are advised to refer to the
Prospectus and the Risk Factors contained therein, before applying in the Issue. Full copy of the Prospectus is available at the website of Stock Exchange at
www.bseindia.com, the website of Lead Manager at www.suncapialservices.co.in, the website of our Company at www.brisk-india.com and the website of
SEBI at www. sebigovin,
AVAILABILITY OF APPLICATION FORMS: Application Forms can be obtained from the registered office of our Company and registered office of Lead Manager,
sun Capital Advisory Services Private Limited. Application Forms can also be obtained from the Stock Exchange and the list of SC5Bs is available on the websites
of the Stock Exchange and SEBI.
BANKERS TO THE OFFER / REFUND BANK / SPONSOR BAMNK: Kotak Mahindra Bank Limited
CREDIT RATING: As this is an offer for Equity Shares therefore no credit rating is applicable.
DEBENTURE TRUSTEES: As this is an offer for Equity Shares, the appointment of Debenture Trustees is not applicable,
IPD GRADING: Not applicable.
DISCOUNT TO OFFER PRICE: Mot applicable.
All capitalized terms used hergin and not specifically defined shall have the same meaning as ascribed to them in the Prospectus.
Issued by for Brisk Technovision Limited
8d/-
Mr. Sankarnarayanan Ramasubramanian
Designation: Executive Chairman
DIN: 01957406

Place: Mumbai
Date: January 16, 2024

Brisk Technovision Limited is proposing, subject to market conditions and other considerations, public offer of its Equity Shares and has filed the Prospecius
with the Renistrar of Companies, Mumbai, Maharashtra. Investor should read the Prospectus carefully, including the Risk Factors on page 21 of the Prospecius
befora making any investment decision. The Equity Shares have not bean and will not be registered under the U.5. Securities Act 1933, as amended (the
“Securities Act”) or any state securities laws in the United States and may not be issued or sold within the United States or to, or for the account or benefit
of, “U.S. persons” (as defined in Regulation 5 of the Securities Act), except pursuant to an exemption from, or in a transaction not subject to, the registration
requirements of the Securitias Act. Accordingly, the Equity Shares will be issued and sold (1) in the United States only to "qualified institutional buyers®, as
defined in Rube 144A of the Securities Act, and (i) outside the United States in offshore transactions in refiance on Regulation S under the Securities Act and in
compliance with the applicable laws of the jurisdiction where those issues and sales occur. The Equity Shares have not been and will not be registered, listed or
otherwise qualified in any other jurisdiction outside India and may not be issued or soid, and Application may not ba made by persons in any such jurisdiction,
except in compliance with the applicable laws of such jurisdiction, AdBaaz
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